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PR No0.67/2026

Ease of Compliance for FPIs — Rationalisation of KYC Review Periodicity

Towards SEBI’s continued efforts to simplify compliance for Foreign Portfolio Investors
(FPIs), the periodicity of KYC review under SEBI’s existing framework is being rationalised.
Currently, FPIs are subject to periodic KYC review annually or once every three years,
depending on the applicable category and other criteria. The revised framework increases
the periodicity from one year to two years and from three years to eight years. In case of
SWAGAT-FI FPIs, the periodicity of KYC review will remain unchanged at 10 years. Also,

the existing relaxations for GS-FPIs will remain unchanged.

Further, the separate confirmation regarding change in previously submitted information at

the time of continuance of registration will be discontinued.

The measure seeks to rationalise multiple requirements of similar nature, reduce repetitive
compliance and ease the compliance burden on FPIs, thereby promoting ease of doing

business.

The above measure forms part of SEBI's broader endeavour to reduce procedural and
repetitive requirements and to provide a seamless, transparent and investor-friendly

regulatory environment for FPIs.

The provisions of the circular shall come into effect from December 01, 2026.
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The circular issued today can be accessed on the SEBI website, www.sebi.gov.in, under

the link “Legal — Circulars”.

Mumbai
October 30, 2026
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